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[MR. SPEAKER in the Chair].
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SHRI M. R. MASANI : Sir, a little
earlier the Finance Minister made very
heavy weather about my difficulty in
reading correctly an item in his De-
mands for Grants. Now it is quite clear

that they also can be hasty and they
also can err.

SHRI MORARJI DESAI : 1 agree
that the printers have been hasty, but
the only difference is that I have detcct-
ed it whereas he did not detect it.

MR. SPEAKER : The Question is:

“That the Bill be passed”
The motion was adopted.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-THIRD REPORT
SHRI KHADILKAR (Khed): I beg
to move :

“That this House agrces with the
Twenty-third Report of the
Committee on Private Mem-
bers’ Bills and Resolutions

B. G. Gen. Dis. PHALGUNA 24, 1889 (SAKA) D.G, (on Account),

preseated to the House on the
12th March, 1968.”
MR. SPEAKER : The guestion is :

“That this House agrees with the
Twenty-third Report of the
committee on Private Mem-
bers’ Bills and Resolutions
presented to the House on the
12th March, 1968.”

The motion was adopted,

16.13 hrs.
CONSTITUTION (AMENDMENT)
BILL*

(Amenament of article 16 gnd subs-
titution of article 335)
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MR. SPEAKER : The question is :
“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”
The motion was adopted,
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 15 and 164)

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : Sir, I beg to
move for leave to introduce a Bill fur-
ther to amend the Constitution of
India.

MR. SPEAKER : The question 1s :

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted.

SHRI TRIDIB KUMAR CHAU-

DHURI : Sir, I introduce the Bill.

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL*

(Amendment of section 3)

*Published in Gazette of India
dated 14-3-68.

Extraordinary, Part 11, Section 2,

tIntroduced/moved with the recommendation of the President.
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